Lo A ' CENTRAL ADMINISTRATIVE TR IBUNAL
- CALCUTTA BENCH

No.d.A. (S| GoF 1997

Pressnt : Hon'ble M .Justice A.K.Chatterjess Vice-Chairman. -

Hon'ble Mr.M.S.Mukherjees Administrative Mesmber.

 GOPAL CHANDRA HIRA & ORS.
cees Applicants

vs.

1+ Union of hdia through the Secretafy: Ministry
of Communicétions Sanchar Bhayans New Dslhi-=1,

2, Chief General Managers Telecoms West Bengal
Telecom Circles 1» Council House Streets

e Caloutta=700 001,
s o 3. Telecom District Engineers

Berhampur Telecoms '
District Berhampur (West Bengal)

4, Assistant General Manager (S&A)»
West Bengal Telecom Circles
1» Council House Streets
Calcu tta=700 001.

XXX RQSpond.ntS

fFor the applicants : Mr.B8.,R.Dasy caunsel..
' ANr.B.P.Mannﬂn counsel.

For the respondentss None
Haﬁrd on ¢ 206.1997 Qrdﬂr on ¢ 2641997

listed
Unlisted 0ROER

‘This is filed @s an unlisted motion today. The applicants
haveéhaLlanged the impugned transfer ordofs in regspect of them
vide the order of the Telecom District Engineers Berhaﬁpore
Telecom District (W.B.)s dated 16th Mays 1997 (annexurs 'A°
to the application). Their contention is that in the previoys
order the same Telecom District Engineerr respondent nc.3»
had ordered transfer of three lady employees who were senior
to the present applicants in the present off ice» but because
of the understanding with the union» the others have bsen
exempted from the transfer and in their place the applicants
have been transferred. Minutas of the discussion with the

union is appended @s annexure 'C' to the application. The
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thrse lady employessg uhose transfers have besn cancelled have

been impleaded as private respondent nos.5» 6 and 7, Mre.BsReDagr

ld.counsel for the applicantss lead ing Mr.B.P.Manna further
sbmits that the husbands of private respondent nos.5 and 6

are also working in the said Berhampore station. He has prayed

for immed iate cancellation of the transfer order.

2. On hearing Mr.B.R.Das and on perusing the documents»‘ua
digspose of the @pplicationr at the present stage itselfs with
the order that the applicants shall within twe days from the
date of recaipt of the ccrtified cbpy of the order» maks a
comprehengive reprssentation to all the respondents including
respondent no.2 enclosing thereto a copy of this order and
copiss of this petition and annexures and the respondant:no.z
in pafticular’.shall dispose of the said raprosentation with a
speak ing order. Till such disposals the -impugned trensfer order
shall remain stayed. It is further orderad tﬁat the appli&ants
sﬁall similtanecusly sarve copiass of such repressntations this
order and the present petition and the annexurss on all the

private respondents,

B . No o:der is made ag to cosgts.

o b . |
(MeSefukherjee (A.KsCha jee
Admin istrative Member . \ =Chairman
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